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IM THE CEMNTRAL ADMIISTRATIVE TRIRDNAL, JATFUR BEIYCH, JAIPDR
Date of ovder: 24,11,2000
OB N=.525/2000
Bhajnee Ram Meens &/ Chri Pam Faran Mezns r/c Village Moti e
M=qls, Post- Dorcli, Tesil ﬁaxmangarh, Distt. Alwar.
.. Applicent
Versus
1. The Chairmen, Failwsy Pectuitment Bosrd, Ajmer.
2. Divigicn2l Pzilwey Menager, Westetrn Fzilwsy, Admer.

.. Respondents

CORAM:

Hon'khle Mr. Justice

7

Vo2 Pzikcte, Vice Chairmen
Hen'kle Mr. 10, P.--w*n:, Administrative Memkeyr
Order

Per Hon'kble Mr., Justice B.Z.Peikcte, Vice Chairmen
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This espplicstion i

7]

ed keind szaovievad by the nop-
apﬁojntment of the zpplicent sz Diess]l Azsgistant on the =zlleoe

arcund of supression of pendzncy of 2 criminal czse ezrlisr in the
cffence wnder Secticn 203, 226, 281 of the Indizn Papel Co3z in

cage Moo 140,92, The erplicznt contended that it iz not the czze cof

"i)

upresgion gince thet csse wes compremised vide orvdevsheet dsted
16.10,1992 Lefeore the spplicsticn wee filed. Thersfore, thet cazse
wes not relevent, a2 staied, gince no cese wee pending as on the
Jzte of filing <of the aprlicetion. He 2ls2 staied that the criminel

case did not involve any cffence of morzl 1[3[UO€, thevefcre, the
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supreasion would noct ke weterisl. The lesrned ~ounzel

contended that it is 2 fit e for dseni

m
i

=
3

3 necesszry direciicons to

the respondents to qive sppointment o the spplicant.

2. The sprlicant has not produced any metzrizl te ehow op what

around he has been vefused asppointment. Howewvsr, it iz 2 specific
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ceze that sppointment was refused to bhim only on the arcund of
supressiny the criminsl csse rthat was pending 392inst him. From
rera Moo 10 of the zrpliceticn form, we find that there were
cesticns for which the =pplicant wes vequired to zey 'Yes' or
'No'., Mumker 1 'Have you ever been arvested (Yes/1l: )' [Tomber 2
‘Havs yon ever been prosecntd (Ves/1l2)'. From these two auestions
it iF ~lear thet tﬁ@ zpplicznt was reoquived to furnish infermetion
whether he was zrvestsd on zny point of time or whether he was
prasesuted on sny point of time. For these two cvesticons, the
arplicent s2id "o’ Frae rhis it follows thet the applicant should
hzve stated that he wes prosemuked in cose ol 140/32 for offences
under Zection 222,206 and 251 of  the Inﬂ izn Panel Code and
acocrdingly the mefter ended in & ~onpromise vide crdercsheet Jdated
16.10.,1992, This he has not Jdorne. Thess cuesticns intendsd ap
informsticon  resarding  entscadents  of  the aprjcaht and the
arplicsnt was remuire? to disclosed the ssme. Motreover, @ven in the

thr  wsrning porticn in the spplicetion, it ctated that
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furnishing of fslse informs tion could dekar the arplisant frem the

employrent and i€ employed his services oculd ke lizkle to ke

termipsted. Inspite of such worning the applicant showld not have

tsken rigk of supressing the =2id informsticn. Howsver, the lesrned
connael for the applicent svkwitted that the =213 informetion wss
not relevent s on the Jste of the zpplicsticn. But irn cur cpinion
that wss forv the avthorities to Jeride ok not for the spplicant.
Censeaently the lesrned --nnwe1 for the arplicent contended that
the criminzl czse 4id not jnvo]ve eny morel turpitude snd wes not 8

cffence. Fvyzn in this o~ontention there is no cukstance in view of

Judameni =f the Full Bench of Hen'kle the High Court of Rejasthan

in the =2ze¢ of Dharam Pzl Zinsh v. The Etste of Rejasthan and
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cthere, 2000 (2) ATT €%, The Hon'kle Hiagh Court pointed cutb that

anv fact could ke neterisl when such s specific informzticn wes

ilicited freom the spplicsnt for the porpose of sprointwent . Whether




el P TR

: 3
perdency of an eerlier cesce invclve morel turpﬁtude weuld ret ke
relevant, what is relevent for the purpose of infcrmaticn reqﬁired
in the aprlication wes whether bhe was earlier arrested cor
presecuted in any case. From the facts cf the case, it is cleer
thet the judgrent cf the Full Bench cf the Hon'ble High Ceourt of
Pajesthen is fully apprlicalkle =nd accordingly the aprlicaticn has

nc merits. Accordinoly we pass the crder as under:-

Application is dismiszed 2t the stage of admissicn.

/ ﬂv/ | b

(N.P.NAWANI) (P.S.RAIKOTE)

Acm. Member Vice Cheirmen




